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Government on the ground of unacceptabihity
of the price proposed

Relaxation in the Provisions of Monopohes
and Restrictive Trade Practices Act

*1190 SHRIH K L BHAGAT Wil
the Minister of COMPANY AFFAIRS be
pleased to state

(a) whether Government are considering
any proposals for relaxation 1n the piovisions
of the Monopolies and Restrictive Trade Prac-
tices Act ,

(b) whether any suggestions have been
received 1n this connection from any State
Governments , and

(¢} ifso, what are the proposals and
Government’s reaction thereto ?

THE MINISTFR OF COMPANY AFFA-
IRS (SHRI RAGHUNATHA REDDY) (a)
and (b) No Sir

(¢) Does not arise

Development of Ports and Port Areas

*1191 SHRI DEVENDRA SATPATHY
Will the Mmster of SHIPPING AND
TRANSPORT be pleased to state

(a) the names of the ports which are to
be developed during the Fourth Plan period ,

(b) whether Government have advised
the States concerned to work out any worhkable
programme for the development of port areas
and if 8o, which are they and

() whether Government have advised
State Governiments to constitute Port Trusts
in these areas and 1f so, the action taken by
those States ?

THE MINISTER OF PARLIAMENT
ARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR) (a)
All the major ports wz Bombay, Calcutta,
Madras, Visakhapatnam, Cochin, Kandla,
Mormugao and Paradip have yndertaken deve-
lopment programmes under the Fourth Five
Year Plan Besides, two new major Ports
viz Mangalore and Tuticorin are also being
developed Besides these ports one port other
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than a major port m each mantime state bas
been selected for development under the Cen+
trally Sponsored Schemes The names of
these ports are as under —

1  Porbander (Guarat)

2 Mirya Bay (Maharashtra)
3 Cuddalore (Tamul Nadu)

4 Beypore (herala)

§  Karwar (Mysore)

6 Kakinada (Andhra Pradesh)
7  QGopalpur (Orissa)

(b) It s presumed that the hon’blc Mem-
ber refers to development of the areas belong-
ing to the Port authority Every major Port
devotes special attention to the development
of the Port areas and to attract industries
wherever there 1s scope for such development
The cooperation of the State Governments 1s
sought wherever necessary

(c) All the eight major ports have al-
ready their port trusts admimistering the ports
Port Tiusts undcr the Major Port Trusts Act
1963 would be constituted for Mangalore and
Tuticorin ports after they arc declared as
major ports  In respect of the other ports,
the constitution of port trusts falls within the
purview of the State Governments concerned

Demand for the Appointment of a Pay Commis«
sion by the Trade Unions of Intermediate
an! Minor Ports

¥1192 SHRIP M MEHTA Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state

(a) whcther his attention has been drawn
to the demands made by the workers, organi-
sations and trade unions of the Intermediate
and Minor Ports to appomnt a ‘Pay-Commus-
sion’ for ‘Intermediate and Mimor Port
Workers” ,

(b) if so, the reaction of Government
thereto , and
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(c) the steps taken by Government in
this regard ?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR) : (a)
No, Sir.

(b) and (c).

T Al WY WY WA

#1193, ¥o wew} ATCUW qf¥ ¥
dtaga otz ofeaga #elt a8 g Y Fa
wi e

(%) 71 foed @ ael & oA asdia
TaqEl 9% gramETe agd wfaw ag
g

(@) %ar 73 gu amamE #1 3@A g
fafirr sty Toqdl &Y Arer &
Hrgws f AT

Do not arise.

(1) afk g, ArawERFTEE AR T
g1 FHATE F@ &1 AT ;) alk

(v) fFr fom oo Todl +Y
aYer < #7 fase § 7

Hsadl wig aqr AvagA e gqfcagm
w (s T i) : (F) A7 (w). S,
g

(7) dhEt o TR adE TR
g€t w1 N7 F@ ¥ fog freafefgs gl
w1 gy ¥ R g A deuadiy Aemr F
sEeyy %7 aE &

L
(1) us 79 @® FY 2+t 4450
gs § AT a9 g3
AT
(2) v g MY farggg 3800
ATy AT HAT
(3) 2t &=y & 4 100
g4 W HGT ——
T 8350

JULY 16, 1971

Wrilisn Answers &

w e 7l & sfvefan wal o aw
ST AT 186 w0y oy § 1

(w) ow faaoot & qee 9T @0
wEar &1 [wnew ¥ ver war ifed
"ear LT-679/71]

Supreme Court’s Verdict on Notices issued by
Customs Department for under-lavoicing

*1194 SHRI K, BALATHANDAYU-
THAM : Wil the Minister of FINANCE be
pleased to state :

(a) Whether the sow cause notices issued
by the Calcutta Customs in 1964-65 to a
number of firms for alleged under-invoicing
have been 1endered infructuous folinwing the
Supreme Court’s decision 1n the case of M/s.
Bird Co. that the only authority compe-
tent to take action in the case of under-invoi-
cing was the Foreign Exchange Directorate
of the Reserve Bank of India and not the
Customs ;

(b) Whether the Foreign Exchange Direc-
torate of the Reserve Bank of India has since
then taken up these cases and served fresh
notices on the offending firms ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) Itisa fact that the show
cause potices issued by the Calcutta Custom
House in 1964-65 to a number of firms for con-
travention of the provision section 12(1) of the
Foreign Exchange Regulation Act have been
rendered infructuous following the decision of
the Supreme Court m the case of Rai Bahadur
Shreeram Durga Prasad Agrawal, Bird and
Co. (P) Ltd, and others that the only com-
petence of the Customs authorities in such
cases was to ensure that no goods are expor-
ted without furnishing the declaration pres-
cribed under section 12(1) of the Foreign Ex-
change Regulation Act and that once the
declaration is furnished, the correctness of the
declaration is a matter within the compstence
of the Reserve Bank of India and Enforce-
ment Directorate only.

(b) and (c) The Enforcement Directo-
rate has taken up all the cases. In some of





